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Shri M. L. Dwivedi: Ye*.

Shri A. M. Thomas: From Madhya 
Pradesh, there is «miggHwg

e
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Shri A. ML Humus: There is arrange­
ment tor transporting in the form ot 
paddy itself front Madhya Pradesh. It 
has been possible to send about 10,000 
tons of coarse paddy to West Bengal 
'sjj  Ma&yk  r̂trveRassss&.
There are nulling arrangements; either 
it will be milled there or it will be 
transported to other States.

Sardar A. S. Saigal:  My qu&stion 
was this: whether in Madhya Pradesh 
Government, when they • are purchas­
ing paddy, there is any arrangemeht 
made by the Government of India to 
have mills there. Or, is it sent to 
other places?

Shri A. ML Thomas: I have stated 
the other day before the House that 
the  Central Government purchases 
rice from Madhya Pradesh and paddy 
is. being purchased by the State Gov­
ernment; both machineries are existing 
there. I think both the arrangements 
are working* satisfactorily.
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Shri A. M. Thomas: I stated that 
in the form of paddy itself it is to 
be transported to other places, and it 
is also being milled there. We are 
also purchasing hand-pounded tie*. 
My fnend, I think, was referring to 
hand-pounded riaa.
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ghri A. M. Thomas: The Madhya 
Pradesh paddy is being purchased. 
Tht* rates range from Rs. 9.19 to 
r,. 14L30 tot various kinds. Fur 
course variety, it is Rs. 9.80. It has 
frccn possible for the Madhya Pradesh 
Government to sell this to the West 
Bengal Government at the rate of 
Kg, 10.69 per mapnd.
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ĥri A. M. Thomas: Yes Sir  All 
tĥt is offered is being purchased

ĥrl Supakar: \
0hri Panignhi: f

ftr. Speaker: I know both of them 
COfpe from Orissa.

0hri Supakar: It is a question con­
cerning the whole of India.

fAt. Speaker: I am aware any hon. 
Member can put any question in this 

H0use •

fay Strike by P. ft T. Employees

+
f Shri S. M. Bonetfee:

•(4X8 J 8hri Tangamanl:
[Shri BaghanaUi Singh:

Will the Minister of Transport au* 
(̂ nmanicaUons be pleased to state:

(a) whether the  Posts and TWa- 
gj#phs  employees in the  country 
observed a pay strike on the  Satt 
iffrch, 1959;

(b) if so, what were their griev­
ances; and

le) the steps taken by Government 
ta the matter?
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The MObMmt of State In the Minis­
try of Transport and Communication* 
(8lul Raj Babtiar): (a) to (e). A 
statement ia placed on the Table of 
the Lok ftolnha.

Statzmsht .

(a) Yes. Some of the P. & T. em*- 
ployees  did not accept pay  for 
February, 1959 on the 2nd  March,
1959.

(b) (i) Immediate grant of second 
instalment of interim relief;

(li) early publication of Pay Com­
mission report;  ,

(ili> repeal t* rules 4(A) and 4(B) 
of the Central Civil Services  (Con- 
<hict) Rules; and

(iv) quashing of action  already 
taken against union workers under 
these rules.

(cj As already announced on  the 
floor of this house, it is within  the 
terms of reference of the Pay Com­
mission to recommend the grant  of 
-second interim relief. The report of 
the Pay Commission is expectê to 
be out by the end of Jane next.

As regards points  (iii) and (iv) 
Government are unable to reconsider 
1he position

 ̂ Shri 8 M. Banerjee:  May I know
*whether it is m the knowledge of the 
hon. Minister that the recent amend­
ment of the  Government  Servants 
Conduct Rules has exempted  the 
ports, dock and defence  installation 
employees from the purview of rules 
4(A) and 4(B), which is alse one of 
the demands of the P &. T. em­
ployees and whether this question has 
been taken up by the Ministry with 
the Home Ministry to exempt  the 
P. & T. employees also9

Shrt X*J Bahadnr: The  port and 
dock employees are exempted from 
the operation of rules 4(A) and 4(B), 
but the P. & T. employees are not. 
This has been decided after due con­
sideration of the whole question.

Shri S. H. Banerjee: May 1 know 
whether a number of telegrams have 
been received from all over the coun­
try from the P 4c T. employees m 
this regard and whether this will be 
discussed along -with the representa­
tives of P. & T. employees and of the 
Home Ministry?

Shri Raj Bahadur:  Yes, Sir, tele­
grams have been received.

Shri S. M. Banerjee: May I know
whether this question of discrimina­
tion against P. & T.  employees will 
be referred to the Pay Commission?

Shri BaJ Bahadnr: I would like to 
repudiate the insinuation that  there 
is any  discrimination. The decision 
has been taken on ments, keeping in 
view the fact that P. & T. employees 
belong to essential public utility ser­
vices and also they are not m the cate­
gory of industrial employees as such; 
so, these rules have been made appli­
cable to them

Shri Hem Barna:  In view of the
fact that the P. & T. employees are 
demanding a second instalment of in­
terim relief and m view of the fact 
that the statement says that it is with­
in the terms of reference of the Pay 
Commission, may 1 know what steps 
Government have  taken to impress 
upon the Pay Commission the urgency 
of the situation, so  JLhat a second 
instalment of interim  relief may be 
given?

Shri  BaJ  Bahadur: .Government 
would not think it appropriate to in­
terfere with the discretion of the Pay 
Commission and I think the observa­
tions made the  other day by the 
Finance Minister in this  behalf are 
relevant.

• •

Dr. Melkote: May I know the total 
number of employees in the P. & T. 
Department and how  many Centres 
were affected and the  number that 
participated in this strike?

Shri BaJ Babadar: According to the 
statistics available, out of a total of
* 2,14,000  non-gazetted P. 8c T.  em­
ployees, only as many as 33,305 did
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not draw their pay on' 2n& March, 
which means about one-seventh of the 
total number at employees partici­
pated in this so-called pay-strike.

•ftw w rnfar; n^armrirr^irr 
j  fa  ftrc ^

TT* «5t|T : aft
K«tftsr?r«wr55T?fti

Shri S. M. Banerjee: May I know 
Whether, in view ot the assurance 
given by the Finance Minister that 
the Pay Commission’s report is likely 
to be submitted by June, 1859 and 
also the assurance regarding the vari­
ous demands, it is possible for the 
bon. Minister to call a conference 
iHth the P. & T. employees, regard- 
in f this agitation which is a continued 
one and which his been phased out?

Skti la ]  Bahadar: I  do not 
the Ministry of Transport and Com­
munications can improve on the as- 
•Mances, if any, given by the Finance 
ttUktoter, toi this matte*.

tn a n a u a i of Rice Cram Andhra 

+
Mi*o jr Shri K. Madhttsadaa Kao: 

\S M  Kami Keddy;
• -

Will the Minister of Food and 
A pfcsltnre be pleased to state:

(a) whether the Government of 
Andhra Pradesh has requested the 
Geohe not to procure rice from the 
districts of Srikakulam, Chittoor, 
Wanugal and Nizams bad as they were 
affected either by Hoods or draught; 
and .*

(It) the action taken by the Centre 
in tae matter?

She Depvty MtwlsWar ef I M  and 
Agrteoltwe <Shri A. WL Stemas): (a)
The Government ot Andhra Pradesh 
have requested the Centre not to 
tnocttre rice in these districts as the , 
purpjhis available therein is com­
paratively email.

(b) £h* Stale Go*irtn««fit h ive 
been advistft tfidt, *s for «* pd& tbi 
the Cfentfe wiu reifain tirftti ttt- 
quisitioning rice in these districts and 
will, purchase rice oajjr 6 k the batik 
of voluntary offers received from the 
traders and. mUtera of these districts.

tm  : w  t o
miW ftr *p5T,

*nt*m «ftr f3nrroni< j? 
i'lH'l fvarr *TCT  ̂?

Shri A. M. Thomas: I have stated! 
that purchase will be made only on 
the hasis of voluntary oltfatt and 
are not requisitioning at present in 
these places After the new arrange** 
nients had been entered into, about 
40,000 tons of nee has been procured 
On a voluntary batis in Andhra. I  
do hot think toy quantity has beetk 
procured from these districts.

•ft P  TTW : W
fs r  ^  fir *rttr 

*r**tffcr w r v *  ctt |
fa  *  v t  irft ?

Shri A. M. Thomas: The Andhra
Pradesh Government is hot procuring 
there; it is the Central Government 
machinery that is procuring Although 
we left it to the State Government to* 
procure, they are not amenable t> 
procure it now. As Car as these dis­
tricts are concerned, it will not be 
possible to give «my positive assur» 
ance. If on trade account adequate' 
quantities are not moving or if we 
are satisfied that there is deliberate 
hoarding—as for exaaple in Nellor* 
District—we may have to reconsider 
the position.

Mr. Speaker: NeUore is not one dt 
the districts. The hon. Deputy Minis­
ter seems to have said that they are- 
toot procuring. Hie hon. Member 
wants to know even i f  they are offer­
ed, having regard to those districts 
why the Government should pur­
chased




